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OA 805/2004

New Oeihi,, this the i.st day of Apri l.20(j4

i-ion •Die 5h:, Sarwesnwar .Jha„ Hernber (A)

1. „ .laved AKhrar

3,/o i.,.a.te ^hahbar Hi.jssain

wo r h 1 r! g a s AS h
i-iiirgaon Ra:i. iway 5 tati on
N o r t h e r n FV a i i.w a s'

I now iH'ider Oe lhi. O j.visi on )

2„ Arvlnd Kumar

3/0 Sh„ RarfiKhe.i.awan Pd
working as ASn
("ii.H'gaon Railway Station
No r t hern R a i. i wa y
I r'low Ij n f ie r Oe i i'ii i'l i v i. s i on )

I By Advocate 3h. 0„K„Sammi i

V F R 3 O

linion of India tnrnuqh

i. „ Qenera.i. Manager

No r t h e r n R a i .i wa y ,
Baroda House,: New Oelhi,

, Rop i. ican rs

z„ 3h,: Kama 11 oingn

Traffic Inspector,, Oei.hi. Oivision
ARM Office,, Deini Quep'ns Road,, fjei hi

Res b o n d e n t :•=.

Q, S_ O- £.„S_LQRfitLi

3hri. Sarwes nwa,r Jha.,

Hearri rhe id., counsei. for rhe apr>i. icants who are

Asstt „ Station Masters at the Railway St:ati.on of Ourgaori

which was ear l ier in the BiKaner Oi.vision and vs now pj.aceo

under Oei. hi Oi.v:i sion as submi tted by tne ,i d „ coi.jnsei tor

t he app I. i. can ts ,.

? , The apb.i. i.cants have c.i.aimed Over Ti me A.i. i.owance

for the rseriod .?7-;i-2002 tn v-2-2002 and a..iso tor th^^^ oer:j.n<i

1.0-2-2002 to 73-2-20tj2 anO ti^rther from is-4-7i>03 to

jv-4--,?oo3„ It appears that the applicants have aisc'

si.Jbmi. tted renresen tati.ons to the respondents in rhe matter,,

but the same have not been repi i.ed to by them sc' far,. iSopi e>.

of the rerjresen ta ti.ons si.jbmi.tteci by the two abb.i. .i cari ts da red

J
-^1-



, 2-'

13-8-2002 and 2-8-2002 are placed at Annexnres A-4 and A-S zn

the OA., The applicants have siipmi tted ti'tat they have

mentioned this tact also in the compj.aints which they have

f:i..led .i.n the cornp.i.ai.nt booK on ..(.9—4-2003,. 20—?' —ano on

.1.5-9-2003

3„ Having regard to the tact which essentially

oertains to the payment ot Over Time Aiiowance to the

aop.!.icants and which shonid have been considered and disposed

of bv the respondents as a part ot normal. admirnstrative

fi.jncti.oni.riQ ot the respondents,, I consider it ,;=5.ppropri,'^te to

dispose ot this OA at this stage itsei.f withont issuing

^ notices to the respondents with directions that they consider

representations submi tted by the a.pp.i.i cants in i:.ne matter

toqether with this OA,, treating it as a representation. and

di s.pos.e them ot by i_ss>uing a reas-.oned and speaki ng order a:''>

pfsp iaw within a period of two months from the date of

receipt o t a c o p y o f t riis o r d e r ,

4, With thi.s„ this OA stands disposed of ..

/ VI Kas.'

i Sa. r we s hwar J ha )
Hember (A)




